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ORDER

PER PAVAN KUMAR GADALE, JM:

The assessee has filed the appeal against the order of the

CIT(A) Pune -12 Passed u/Sec 143 (3) and u/sec250 of the

Income Tax Act.

2. At the time of hearing the Learned AR submitted that,

subsequently the Assessing Officer has passed order u/Sec

154 of the act accepting the Assessee’s submissions and

placed a copy of rectification order dated 25.06.2024 on
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Sinhagad Technical Education Society,

record. Since the Assessing officer has passed the order

giving effect to the submissions of the assessee, the Learned

AR has been instructed to withdraw the appeal filed by the

assessee. Accordingly the Appeal filed by the assessee is

withdrawn and is treated as dismissed..

3. In the result, the appeal filed by the assessee is

dismissed.

Order pronounced in the open court on 17.04.2026.

Sd/- Sd/-
(MANISH BORAD) (PAVAN KUMAR GADALE)

ACCOUNTANT MEMBER JUDICIAL MEMBER
Pune Dated: 17/04/2026
Ashwini

Copy of the Order forwarded to:

1. The Appellant,
2. The Respondent
3. The CIT(A)
4. CIT
5. DR, ITAT, “B” Bench
6. Guard file.

//True Copy//

BY ORDER,
(Asstt.Registrar)ITAT,

Pune
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